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Csntr al Admir-istr ative Tribunal

Principal gsnch, Nsk.' Cfelhi.

OA-2D 1/95

/V. /

Neu; Delhi this the 13th Day of Gctoher, 19 S5,

Ho n' b10 Shr i 3, K, 3i ng h, f'lem bsr ( A)

;hr i 'llul :;b Singh,
/ .0 .1 jt e Sh, Rail! Suaroop,j.'

.i/o ^3/9, Halks Tladan,
^crb&r Shsljij

Ki Hj^ndi,

(through 3h, K. rJ,R, PilJai, aduocote)

u er su s

Union of India,
thrcLigh ths Director General?
Ar c'l 0ologi nal Surv/ey Of India?
3 a np at h , Nau Delhi,

Pay and Accounts Officer,
Ar chao.1 0giC£il Suruey of India,
^anpath, Neui Qslhi,

The Supei: int ending Ar cheolog ist,
oU Wei h: st 2- uXi- cls,
Ai cheoloq icsl Survey uf Inriiaj,
Anand Naqar,
Gu'uichat i-7fi 1 005,

(through Gh. l/ijay Hehta, advocate)

•n p [j1 i c 3 nt

Respo nd enta

Gr der (oral)
delivsrsd by Hcn'ble Sh, S. K. Singh, Ple.Tiber(A)

The learned counsel fur the applicant has

given a otatement Lhab the r et ir al bsnefits have

been paid to him '-aft©!:' .c. period of six months and

he is entitled to interast as per rules. The 0. C.R.G,

,,mount uss due on 1.3.1994 and u,3S paid on 22.B.195S.
Thar a uas a delay of 17 tr.onths. in caso of Transfer

Cl3l™ .hlch uas due on 28,2.-694, ua. paid on 11.0.1995
i.8. after IB montha. 'he commuted ualue and G.P.F.
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which uere due on 1. 3.9A u8ra paid on 10.05,1995

i.e. after a delay of 14 months. ilonthly pension

uas due 4n 1.4, 1994 but P. P.O. uas issued on 1,6.1995

and thus there uas a delay.

It is, houeuer, clear that there is no culpable

nagligence in regard to release of these retiral

benefits and this case cannot be cnvered by the

judgement of the Hon'ble Supreme Couit in case of

E.P; Nair and R. Kapcor Vs. Director of Inspection

31 1994( 6) 354. Houevsr, the laarnad counsel for

the applicant fairly concedes that he is not claiming

18^ interest. Since the Tribunal have been granting
interest at the rate of ifi;'there is delay bayond

six months and he has also filed a copy of the

judgement in 0. A. No. 1415/91 decided on 19.8.92 uhere

interest has been paid at the rate of 12^^ the

applicant is entitled to the benefit beyond a period

of six months at the rats of 12^ on all the amount

due to him.

The respondents are directed to make payment

of interest of the delayed amount beyond six months

at the rate of 12/. uithin a period of three months
from the date of receipt of a copy of this order.

Uith these directions, this 0. A. is disposed of
but without any order as to costs.
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